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FORM NO 4 
(see' Rule 42 ) 

ADNISTT1VE. THIBU14AL: GUWAjATI BENCH. 
• 	GUTI. 

ORDER SHEET 

Org inaj No. 	 L 
Misc.,ietjtjon No, 	/ 

ntempt etitjon / 
Review App ii cation No.____ / 

PPlicafltdis) - 

.ntI. 
 • 	 - 

Advocate fbr APolicant(5) 

Acvo,cate fo r Respondent(s) 

Note5 ofteRegjstry • 	Date, 
ORDER OF THE TI.BUNAL 

12*4*92 

- 

Heard Mr. J.L.Sarkar, learned Counsj V  H•. 	
* 	for the applicant.. 

Issue notice of motion. Aleø issue 
'• 	

,• •' 

notice to shøw cause as touhyterjm • 	

order pyed for shall not be Showed. 

List on,26.4.2002 for admjssj0 

* Pendenoy or this application shafl not 
be a bar on the part at the Respondents to &T 	
consider the Case or the applicant for 
pmotjon if any, 

emb 
mb 

:26.4.02 ' Heard Mr. A.Leb Roy, learned Sr. C.G,5. 
• 	 'C, for the Re3pondent3. 

No show cause oi no written Statement V 	 • 	

' 	 so tar is filed by the Respondents.
, 

The application is admitted, Call 
the Re05, 

Returnable by tour weeks, 

I 



26.4.32 	No show cause oIF no written 

statement 80 far is filed by the Reapon.. 

dents. 
L/N0  

The application is admitted. call 

for the records. Returnable by four 

weeks. 

List on 27/5/2002 for orders. 

C ( 

Member . 	 ' ' 	 ViceChai ran 

mb 	. 	 .,; 	 . 	 . 	 .... 

27502 	List1  on 17.6.2002 to enable the 

Respondents! to submit written statement. 

ice-Chairman 

... ................. mb 

17,6.32 	Writtan.,statement has.... benfiiod, 

The case Is ready for hearing s  Accordi 

ngly, the matter is posted for hearing 

on 25.7.2002, 

ember 	 V ice-Chal 

mb... 

25.792002 	prayer has been made on behalf of mr 

leared couse1 for the appli-

,cant.for adjournthent. The case is acCordin 
ly adjourned. 

J4st the mtter on 7 .8.2002 for hear 

ing. 

\CLQ 
Member 	 Vice-Chairman 

bb 
* 
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0.A.107/2002 

:ts:o! 	
± 

Registry:!: 
Order 
	

theTribunal 

•. 7,8.2002 	 Present : The 	on1ble Mr.Justjca 
I., D.N.Choudhury, 

Vice-Chairman. 

• The Hon'be tlr.K.K.. 
Sharma, Member(Admn.) 

Heard PIr.A.C:hakraborty, 	learned 

counsel For the applicant and also f1r,A. 

Qeb ROy, 	learned Sr.C.G.S1C. 	For the res- 
• 

c pond ants. 
- 

• Thi 	case is squarely covered by 

the judçment and order passed by this 

Bench in 0.A .47 or 2002 dated 30.7.20020 

- In the light of the said decision this 

QJ,j ecvv-)i , application is also dismissed. No order 

as to costs. 

I 	\ c 
• I 	u1embe Vice-Chairman 
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N t II I t N hAL APM (N ( 1 iA 	'( 	R IBUNAL  

1 	IT 
Ii kj(t t(1 I 	TI I 	 itd(I ((st I I 

• 

/2002 

Title of the 	
0 A No  

Applicant 

Srchcte1l Sinqh 	 - 

ver3'..t3 

LJn:i.on cif I.nct Ia & or: 	
Respc ct(tS 

INDEX 

s:t. Nc 	AnneX.tre 	
of 	

Page No 

Do cwflefl ts 

9 

-: 	
ApplicatlOn. 	

1 

:1  
10 

2 	 -- 	
Vi..i.fiCa0l  

3. 	 B 	Copy of Charge sheet 

dated 062,2002 	
1116 

Filed by 

(Anu.p.ffl 	h;kr.1:)OrtY) I / 

Act io 



I 

In The Cn.r1 Ad .ministrative,Tribunal 

(3t.'.t.,.'.ha.t:i. Bench is (3u.wahat:i 

a 

O.A.1i 	/2p02 

- 	

- 

,. 

Sr:i. Chatelal Singh 	 - 

-4 	 - 

Work.inq as Sr Ac:c:o..tn ts Offi c::•?r in th 

p & i Acco'..nts and Finance Service 

B 	in 	the 	off :1 ce 	of 

GIITI) q Di brucirh 	 Ij 

pp1:Lcant 

(ND 

1 	Un :1. cn 	of in:i :1. a. r?pre€-?n L.?d by 	the 

•S.::rt.ry to Lli.:• (3ovt . of :r.nd :i< 

* 	ti:i.n :i.stry of Commun:Lc:at:Lon 

))epar.mc:Dn • of Te].r.:omrnu.n :1 c:at:Lons , 

New I)].h:i. 	1 

2. 
	The Ch:i.ef (3ira:1 

Assam Telecom c :i. ci ,, I.J:L:)I:i. 

GwIi.t:i-- 78:1 007 

's pond en 1s 

:1 	 Farticulars 	of t 

- 	i• he a:p1 :1. cation is 

nwn be r Vi q /Assam/Di. i; x:i: I :i: /29 

rnad'? .qa:i.nst the Charqe-sheet 

dated 06, 02 2002 issued by the 



f.h :1 ef I.3n era 1 Ii. nact r 	 re 1. e corn C :1 r C: I.e Gu.waha t :1. q 	who 

is not c:ornpet.en t und cr C23 CCA'Rules 165 th• Member,  

e .1 e cornnun I cat :i. ons Comm :1 ss 1 on is the compe ten t al.!. thor :1 ty 

under the said I:ti. The charqes also r:t.ate to a period 

atci.t :10 years bacI 

jurisdiction 

The i p:lic:ant ctec:lares that the sub:iect matter of 

the .:),I)).i1(..at1Oui is with:Lri the .:iu.rIsd:ictic:m of the Hon 

t ri I'm a :t. 

Limitation 

The app:1.i c:.nt clec:lares that the appi I c:ation is 

w:i. thin the period of :i :lmI tat :1 on u.nder section 2:1 of the 

Adm:i.n :i.strative Tn bun a]. Act :1985 

Facts of thg_11sel.  

4.1 	Thatt he app:1 :1 cant is a ci t:i. zen of md Ia and as 

such, is ent:i. tied to the ricihts and privi ].eces çjuaran teed by 

the constitution of India 

412 	That the appl icari t in i. tia].].y joined as Time Scale 

Clerk w 	$2 :10 1969 in the Dej:artrnent of Vost 	& 

re :t.e c:ommun :1 c:a t :1. on s 	He was promoted as L Iun I or Ac: coun ts 

0ffi cer in May 1982 and as Deputy Accounts Officer ( now 

ctesiqnatect as Assistant Ac:c:oun . 
	flf.f: cer ) (3roupB servi c:e 

S. 

w e f 	01. 4.1987 	n He was offic:iat:Lnq 	as 	Ai.:c:ounts 

f:i.c:c.I/I.intIic.? Mice of Area Manager,Dibrugarh in Marr:h 

1992 on temporary and ad hoc bas:is 	He was thereafter 

promc)tecl as Accounts Officer(for short Al:)) 	 160 2.1994 1994 

and as Sen icr Accounts Off:i cer ( for short Sr AC)) w e f 

September,1995 in the ] nd Ian t::. & 1 .  Ac:c:oun ts and Finance 

Vi 



vim 

re:Lecom 	Winq Group 	B. 	It' :is stated 	that the 

appo in tmen t/prornc) t ion 	to 	the post of Sr. in the F' 	T 

Acco'..n ts 	and 	F :i.nan ce service 	Telec:orn Wi ncj Group-B 

( c;.z e t ted ) 	is 	ma:i e by 	the 	Tel e c:om Comm i. ss :i. on I he 

app 1 :i cant 's 	promotion transfer and post :inq 	orde r:in the 

cadre . of Sr 	AC) in the t:: & T Accounts;mr Finance Service 

Group 	B 	'iJas 	issued in 	pursuant 	to DOT/New Del hi 

Memorandum 	:1: t 	is 	also stated 	that 	in 1992 	a Senior 

Ac cok'.n t.n t and a JAG was posted.under him 

• 4 	That 	•_f I: of The Schedu:i.e to the Cen tra:I. Civi 1 

Services Ciass:if:i caion Con trl and Appeal Rules 1965 (for 

short CCS CCA Ru:tes) prescri IDes the author :1. ty corni. ten t• to 

:1 mpose pen a 1 t :1 es and pena :1 ties w hi ch :i. t may impose ( w :1 th 

?ren c:e to i i:.?m numbers in Ru.le 1 :1. ) Serial: Number 10 

c:oiumn-2 Of the said i:rt-•:t I of the schedule dea:is w:i th the 

Indian post and Telecjraph s Accounts and Finance Service 5  

Tc:iecom. Winq Group-B Column....4 men tions the auth:ri t:Les 

cmpeten t. to impose penalties wi t h reference to Rule 11 

Co :lwnn--s men t :ions the item numbers of Rule 11 Under the 

column-4 of the serial number 10 of the said schedule 

Member,  , Tel e commun :1 cat :ions Comm iss ion is the authority 

compe ten t to :i. m pose penal t :1 es und r R'..i e 1 1 9  an ci :1. tems of 

Rule 11 are ALL in co:iurnn-5 • The column-4 fur t her mentions 

Adv :i. r ( Human resources Deve 1 opmen t ) ci e par tmen t of 

• Telecommunicationsp Head of Circley Head of 	le :1 ei hone 

I) :i.stri c:t 	n€r I Manager Telecommunications S1:.ores Geneal 

ihnrr 	P roj ectr 	Genera L 	11..naqer 	Te:i.e::ornrnun :1 cations 

• 

	

	I::actories are auth:ri ties for penal t:ies (i) to (iv) . as 

•mc•?n t ioned in c1u.mn-5 of he schedule 



(1 

4 4 	1 hat as per RLAI e 11 oft he CCS OCA R'..U. es penal t . es 

to (iv) are m:inor penalties. I herefore the authc:'rit:i.es 

lot effliJowered It" Ift 1() for imcs:i.nc.j penalt:ies ( i ) to ( :i.v) 	are 

not 	cc'mpe ten t to impose ma..:i or pen a :1 t :1 es 	Su h 	ma.:i or 

penalties are enL.tm:•?rated in (v) to (xi) of the Rule 11 	The 

Mom be r 	e :1 e c:ommun :1 cat :1 on s Conm:L ss :i.on is the 	compo ten t 

authority under the said schedule to ±mpose FAll penaltIes 

and as such he :1. s .....o competent author i ty to impose ma.:i or 

t::ena]. ties listed in Rule 1:1 

4.5 	 ih.:t it is st;1i.rd that Part-III of t1e sc:Lle 

(:E4. with Lhe c:entr.i. c:iv:i.j. 	 n'..'.rLot" 

2 	of 	..... f: 	 in 	(:::i'..1!2 	deals 	'':ii.h 	F:* ( :.I. 	:4t)ri 

i€?:i. e:?q 	.j::'ii s ci':: c:ct.n .; 3E:?t"/i c:e 	c'?n :1:: r and Junior 	'::c:c'..&ti 	t• 

:i: n 	::. 1 'un.......4 competent authority to impose penalties un d or 

1tij.€.' 	11 	is t-?i:€r, 	 Bo..rci 	for 

ta :1 1:1. :?s as per ç.:fl 	 •i 4(fl; ( : ) to  ( 	) of Ri..'. lo 	11 

(:1. 	rn:i.nc:'t" 	 o:?r authorities are ::c)t,::eit, 

•I:h .:? sa:i.d schedule it is clear that the 

author:i.t:i.es for the accounts service have been presc:rihod 

pec:ifica11y as competent author:lties fo r ...mposinq pena:1 ties 

and ..::.........ç Accounts Off:i.cer Group""E service the general 

Manaqor or other authori. t:i.es men t:ianed in the schedule 

em j:)c:!k1e red to :1. m pose penal I  :1. es for i. tom ( i) to (:1. v) of Rule 1 1 

are not corn peten i  to in pose rna.:i or penal ties Even for 

GroupC servi ce Member, Post and Teleq raph :€:o.:rd Is the or 1 y 

compo ten t au I•  hc'r :1. hy. .....:1. m pose rna.:i or pc1 a :t. t :1. 

4.7 1i"iat the 14 of the c::c; c::c::i 	Rules (::'te::r:i.i:)Es 

the :ti&.'e fc::'r injor penalties. l.Jt:ier i'..:io 	2(q) 

a 



--w 

.1 

5 

Disci ID 
1:i.nary Al..thC)r i ty meaIs the at.tthOri. ty 

(::c:,€fl 1:. 	under 

tt 	
i:1es to impose .ny fthe penal ties :. n Rule 11 

	The 

MefRbe r Tel. e c:ommufl :i. cat ions Commi ss i. on is the coinpe ten t 

aui:.hor:1 ty ubder ser:ia:i number 10 of the F'art1 I of the 

sc:hedule to :i,mpO5 mai or penal t' on the appliC\fl t and no 

other author:i t>' is. cc np en t to imflpO5 urh( rna.:i or) penalty 

s ion :1. 
1' he Member Tele commUn i cat ions Commi 

s5 therefore the 

10t 	of 	.:i 
Authority in r"1 

nf impo51t 	 maOr 

Disciplinary 	
Ii  

). i cant nd ch:i.ef qenera). 
ianag?I is not 

pena lty on the app  

the Disci p1 mary Au.thor :1 ty for impOS1t ion of cnai or penal ty 

T he memorandI..m of cha rd e-shee t for, pun i shmefl t urid e r Rule :1% 

can be issued only by the Member 
therefore  

TelecOmifluru c:atiofls C
omm ission on the app). :1. cant 

4.8 	t hat 	a 	memorandum 	of 	c.harq sheet 	nuinbe r 

XI): 1/29 dated 06 02 2002 has been :i.ssued to 

th apPU.mt under Rule 14 f the 	
f'r;A 	

:A 

the s:i.gnatWe of the Chief Gener\l I1anacer, Assam TeleC:O1 

Ci rc:L.e 	
/ : t is stated that Chief General Iiaiacr 

Guwah.t  

is not cofripe tent author I ty under th

d  e rules to jsue the sai 

cIarcie 	
to the applicant 

	

Copy ofth memora1idu 	
of charcie 

dated 06 2 2002 with encloser 

is en ci.c)sedt as Annex re' 

4 9 	
That the a.). :ieqations of :harc 	

th relate 	the 

period 1992 in the matter of preche 
c:kiflc 	

and f hi 1 is  

civinc.i pay orders •fc)r supplY i
.f matera15 The athOrit5 

years could not do- any 
th the matter of 

for the ioncj  

allecied irIe Alar the pre che ing o I:j 

	

the illS 	To 



I 	- 

i) 

Fl 

c:oVe 	up the 	
k.teIS of al :iecied i. ,.i

,  i. 	rit1(5 the charrie 

sheet has beer issu€ to the ap p1 :1 can t The clri° sheet is 

:i. :i.abi.e to be set aside for al lec)at :i.onS uri.n th period of-

about 10 years back 

4 1() 	
That the Chief cnl\). (anacJ" 

	
ssafl Telec0m 

Ci rclç 	
in 	ad 	

f c:ommW I catinci the 	
allecieci 

I rrec ularl ties 	
to 	the 	hiq her 	

authO1 :1 tieS 

TeleCO'1 cai:.iOfl% Comt 	
:LOfl 

p!.ArPOr ted to settle - up the 

mat1:.er3at his admi.n j.stratiV level 
	

+r) issue 
pj  

the c
hrqe sheet under his own at.itlCH' it>' thOWi h he is not 

the competent authority under the CCS CC Rules 196 

4 :11 	

the applIcant state5 that the a.l1ecia.
0 ' 

That  

have been brOUc1 	
actain5t him after a lp5C of about 10 

years 	The , ppliC 
t1a present working -as' Senior AO in 

p . T Ac:cOutt5 nd F :i.nan ce Serv i. ce Telecom tJi.ncj 

he 
GrouPB service and even then the charcie sheet has been 

:1. ssued by the Chief Genera). Man age r who is 

no t coffipe  ten t to 

is 1.iable to I:e set .s ide 
jsue the same The Charr shee t  

and quashed . - 

4 12 	
Th 	 :I.:i.a t the 

 app cant is no way resp 	
ble for 

the al 1ecJatiifls and to U iVe an eyeWai in the 

matter of 

ed 	
in the sup1lY . . 1d- pay en t o 

alieci 	

f the 
.  

aterivl 	
by the exeL.iJe s:ide the app1 

in 	

ican t who is in 

ac:cOuflts serv :1. ce have - been sought to be i. nip]. :1. ca ted by the 

QatalionsI rrequ. 	
1y byX5nIc4 the re:1.ecotl 

niber of which COMM ss1O' 
is the only c:omPetet 

(le 	

authOt'l ty 

LI 



C., 

9"" 

to initiate a c:harqe sheet acJa:i.i)t the app 1 :ic.n t 

4 13 	That the .ppi. ic:t rec:e:ivc•x:l the said c:harqe sheet 

'::lak.eci 06 2 002 .c.n 6 3 2002 and theieafter by an appi :i.cat:icm 

he has f)I'"yPd for ) days for defend mci his case. In the 

said app:1 :1 cation he has stated that the mdtters relate to 

:1992 and he failed to rememl:er anyth:i.nci about it 

5 1 	For +h' 1. the c:arqe s ce1 has been :1. sued by the  

Chieyf General manaqer q  iisam Telecom C.E:: 	'.iho is not 

competent to :1 .3uo 1 he same u.n do r CCS CCA Rules :1965 

5.2 	For that the alleqations in the c:harqe sheet 

relate to 1992 asis evidon i• from the Articles of c:harqes 

and the s ta teinen t of imputations 1 he charqe shoe 1 after a 

delay of about 10 yeArs is .1 ab.te To be sel: as:ido and 

quashed 

03 	(::.. that it is ver>' cliff:i.c:u:l.t for the app:iic.rt, to 

defend the charcies after :lapse of 10 years and it 	not 

reasonabi.y practi c:able to defend the same 

5.4 	For 	1. hat t he c:harq e s hoe 1 has been 	:issued 

arbitrarily and Is a denial o ... re ...:onabJ.e oppc>rtun:i.ty by 

lapse of long years and as such violative of At .....I c:io 14,16 

and 311 of the Const:Ltution of md ia 

5.5 	F:c:)r th tin any v:i.e'j of the matter the :Lssuan ce of 

the Charce Sheet is :i:LJ.ociil 	ithc>ut any authority., and is 

liable to be 1%€t as :1 do an ci ci uas hod 



\\d 

6. 	 Details of remedies exhausted 

There is no remedy under any rule and this Hon ble 

Tr I I:t.uial is the only forum for red ressa L of the q r :?van ce 

I 

QMK I.  

The app]. :1 cant dec:iares that he has not filecl any 

other case in any tr:i. buna:1 Court or an>'  othe r forum aqa:i.nst 

the Impuqned order.  

$ 	 1-JILtQr1. 

Under the fck< and c: I rc'..%ms tan c•s of the c:si 	the 

applicant prays for the fo:i :Lirci reliefs 

., 1 	The 	Charcie sheet n'..mber Vici/Assam/DIsc XI 1 1/29 

dated 06 2 2002 :issued by the Chief General Ilanacter, 	Assacn 

r€n.c.c:om Ci 'c:).e be set as ide and quashed 

	

8.2 	Any other re:1 :i.ef/rei :iefs the Hon ble tribunal may 

deem .f:j..  and proper.  

	

8.3 	Cost of the case 

The above reliefs are pr;aye:I for on the qrounds 

stated in pa ra 5 above 

L1rtnri..ri. 

Durinçj the penclency of this app]. :i. cation 	the 

appi :ican t pbayl for the fol].otinq relieft.  

9.1 	The 	proceedings in the charqe sheet 	IUMber 

Vici/Assam/D isc x:i: :t :t/29 cited 06 2 2002 be stayed /suspended 



The above rt:Lef is prayed for on the ctrounds 

st.ed in para .5 above 	 - 

10 	
This app1 i. cation has been f :1 led through AdvOCâ'te 

Particulars of Postal Order 

	

6- 	9 

- 	
:1:1) 	Date of :Lsue. 

 

1:1:1) I.ued fron 

at 	
tL 

12 	Particulars of Enclosures . 

As stated in the index 

r1ficat:Eon. 



'I 

10 

VerificatiOn 

1. e). 	Sincth 	3on 	of 	i...at:•? SuI:dai' 

S :i,n q Ii 	:i.den t 	of 	D :1 brw.:jarh 	c:?cl 	abou.t 	51 	>'?ars 	do here by 

verify that the statemen tm.de in paa :1 o46 and 	,' are •lrue 

my 	personal k.no'ledqe and those ma.de in para 2,3 and 5 	are 

true 	to 	my ].eqal 	advice and 	the rests 	are 	my humble 

su bin :i. ss :1 on I have not suppressed any mater :1 a 1 f: ts 

- 	 And 	I 	s:i.qn 	this verification 	on 	this 

Of 	day of Iiarch 2002 
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13 1111 !at Suchar NlgLm 1 [U • 	. 	 (Aov; of lndia4 Erncrprise) 
Ii 	

0/0 The Cljiic(' General M4lndgcr 
AssamTelccom çircl Guwahati07, 

o Vig/AssamJjDjsc X111129 	 Dated,-2-2OO2 
I H 
• 	 .MJMQRI\JNPLJ 

haClhlsgh.fier LAggqqfl1A Qfl tcer p J0 
is hereby informed that it 'is proposed to 

"hod an inquiry against him tnder Rule-14 of' the Central Civil SJviàcs 
(Classification Control and Appeal) Rules, I 965.Thc substi'tncc of the imputztions 
of misconduct or misbehaviour in respect of which he inuiry is proposed o be 

:hcld: is set out in the enclosed tatcmcnt, of' article,i of chatge (Annexure-). A 
t atcment of' the imputations of luiseonduct or mihehnvjour in Sj)porI of' each of' charge 	cl 	(Annexure-Il). A list of documcnts.b.y which, and a 
st di witness by whom, the articles of charge arc prooscd to b'c sustained are 

iiiso. bncksed(Anncxurellf ani IV),, 	I 
SH 	hol 	dircctcd to submjj withi,i IC days of the receipt or llih • 1 mciiOrandurn a written statement 0 1  hjs defence and also to stae whethi- he 
dcsirb to be heard in person. 	. 

. -Ie i informed that an iquiry will be held only in respect of those articIes of 
as are not admitted. He should, therefore, specifically admit or deny each 

articles of charge. 
i)Si l l sh is further informed that if he does not submit his wittcn 

• 	'statement, of defence on or befor.thc date specified in para2 abOye, or doe not 
appèu in person before the' inquiring authority or othcr'ise fails 'or refusesto' 

•."j,comply with the provisions of RuIe-14 of CCS(CCA) RuIcs,965, or the 
rdcrs/dircctions issued in pursuance of the 'said rule, tile ,  inquiring authority may 

hold the in(luiry against him experte. 
5) 'ucition of Su_ _hotellal 	mghis invited to Rule 20 of the Centri! Civil 

• 	Scrvices(Conduct) Rules, 1964 under which no Govt. Sàrvant- shall bring or 
;tttcmpt to bring any Political or outside in(luence to bear upoa any sup'rior 

• 	ut'h$rity to Further his interest in respect of matters pertaining to hiz ,  service under 
he Government If any representation is rcccivd on his behalf from another 

• • jcrson in respect of any mlter dealt with in these proccedngs it' will e presumed 
thatLhotclal_S.jflgjis aware of such a rrepresàntation and that it has beci made 
at his instance and action 'ill be taken against him for viojation of Rle 20 of the 
CCS(Conduct) Rules 1964 	 H 	• 

• 	6) The i'cceipLof the memorandum maybe acknowledged, 	- 	- 

1hd1S 
S 

W Ve 
r; IXICddll ii5 officer 	 CliicfGccraIManaier 

I O/OGMI' i)hrugarh 	 Assam Telecom Cirele,Guwaliatj07. 



ARTICLE OF CHARGE FRAMED AGJJNST SHIll CIIQTELAL SINGJ1L 

1?OMEThY ACCOUNTSOFF10ER 0/0 IDE DIBRUGARII AND NOW SR 
ACCOUNTS OFFICER, 0/0 GMT IBRtIGARH. 

Shi Chote Lal Sirigh while posted and functioning as Accounts Officer, in the 
office of the TDE Dibrugarh during t992 committed gross misconduct, in as iiiuch as lie 
gave finan6a1 concurrence for purchase of TOO Km PVC insuIted twin galvanised £ee1 
dropwirc from MTh I3.R.Eectricats on 10-342, despite the 'fact that the Lne Store 
mate ials was stockcd item during that period and there was no d-ccntralisaton of order 
to purchase o such item from DoT, New dcliii. Further the said item of M/s 

13. K, 1ICtflilS WS not appifived itCu) 01 1)OT 'FIIC codal foiniliflCS for purchase ol' 

stocked it'ms during emergency need, was not observed, which is required under 
dill'cicnt rides, circulars of depit. reulIing firm subnit:cd 4 (Four) nbs. of bills, 

amounhing to Rs: 7,62,92/- Against 4 (lour) prchsc order which were illeutly pnid to 
the said firii, 

Shri Chote Lal Singh, due to hi aforesaid act, failed to mainain absolute 
Integrity and devotion to duty and thereby contravened the wics of 3 (1) i) & ( ii) of CCS 

(Cnduct). Rule' 1964. 	 0 

0• 	

00 

10 • 	 Ii 

(G,'S.GROV'R) 
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ANNU•XURE-l.I 

STkTEM1NT OF 1MPUTATION IN SUPPOR TO ALLEGATION MAD1 
AGAI NST SURI CHOTE LAL SiNGJJOKMERLY ACCOUNTS OFLCER 0/0 

IDE DIBRUGARI{ AND NOW SR.ACCOUNTS OFI?JCER 0/0 ( 

	

:4 	 IPJI3RUGARII 

Thai the said Shri Chote 1_1 siugh, was linctioning as Accounts Officer, in the 
0/0 'IDE, l)ibrugarh during 1992, 

His main duties and tunctions as ACCOUntS OUlcer are 

Corn pi I ation of accounts correctly in the divisions in accordance with the 
prescribed rules. 
To applY preliminai' checks initial accounts vouchers etc, with the prescribed 
rules. 
To render general assistance and advise to the Divisional Engineer in all matter 
relating to accounts and budget estimates or to the operation of finai,cial rules. 

He was responsible for thorough examination of any jurchase proposal as for ensure that 
proceducs laid down by the department rules and terms and conditioiis for making 
purchiscs of stores have been fulfilled/adhered to strictly. 

Id case of any proposals dOeS not fulfill the prescribed procedures terms iand 
condiLions, he must record in writing the reasons and return it to the authority concencd 
for remedial actions, . 

Sun C.I,4.Sinh, Accounts officer had given tinancil e(Incurrcnce on 10-3-92 tbr 
purchase of 100 Km PVC twin galvanised steel dropwire from M/s 13.R, Etectricals, New 
Dclhi. I Ic had further mentioned that he had confirmed that dpartmcntat supply of 
insulaWd 01 Wire was not available in CTSD. LJut it is found that nO such certificate was 
obtained from CTSD. 

Shri C.L.Singh had given financial concurrence for purchase of said item despite the 
fact that 

L Line Store materials was stocked tem'of DOT 'and there was no de-centralisation 
of orders for purchase of any type of Gi wire. 

2. The local puchase of stocked item of storcsshould be resorted only in eases 
where they are not readily available in the stre depot and due to urgency it is not 

ossiblc to wait for supply through store oganisntion and for this first a ccrti[cate 
l' non-availability of rcicvmnt stores in concerned store depot is to be obtained 
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, and Lot recorded nd purchase should be made obsciving all cOdal foraiaities 

ftorn the approved icmbers at the approved rates. 
3. No fLld c,aluatioñ can be carried out for ,  any:. newly introduced télecon items 

withotit reference cfTelcconi Engineering Cc!! (TEC). 	: 
The items of MIs BRElèctricals were not approved iten of POT ddring 1992. 

5, There1  was tio rules, circlars'in the Telecom .Deptt, regarding adoption ofender 
approyed by other circle, 1  

1 4 l 

Shri O.L.Smajit Failed to point , out the required codal rormautces to Area Dector, 
Dibrugarh ihile hd ha 'given financiaFconcurrcne for purchase of PVC insulated twin 
galvanised sti drdpwirc from M/s 13.11:Electricals, • I 

l hus, by his ibove acts, the said Shri ChotetalSingh failed t maintain absoluto 
integrity acd devotion to duty thereby contravened thcprovision'of Rule 	)(i) &(ii) 
CC (Conduel) Rules, 1964. 	

I I 	 4, 
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ANNEXtJE —UI 	• 	I 	: ; 

: 	• 	EAST OF DOCUMENTS.13Y WHICH THE ARTJLES OFCHARGE FRAMED  
t\GATh'ST SHRI CrOTt LAL SINGRF'QRMEJUx ACCOUNTSOFF10ER OIQ 

TDFDrBRUGARHANDNOWSR 	CCOUNTSOIj'ICERO/OGMT 	1 1  
DTBRUGARH ATE PROPOSED TO BE 11;11 us,rAjNED, I  

I 	. 
File Not Eng. S-4.1/DTDRJ92-93 regarding ; PVC coaled wire(aUoteñiht) 90 
Area Dircetor Telecom , Dibrugarh (Relevant 	pagds N/s-5, N/s-O, N/s-7, N/s-B, r 

N/s-iS and page 42 to 58, 59 to 98, 59 to 243, 251 to 260 
Bill No. 	70.'dtd 	21-03-92 ofM/s B,RElectricajs,, 	I 

BiU No.271 dtd, 1-4-92 ofM/s I3REIectrjcn1s, 	 I . 
'1) 	13iH.Nd. 272 did. 01-04-92 oCM/S 11.REictrjettjs, 

. 51 	Bill Nd. 273dtd. 01-04-92 ofi/s 13;R1Etectrjcajs, 
Counii1oil oleheque books (l'vo ns) 0/0 mM 1)ibwQl11 	 t 
(ounterloil copy of cish book page Nh' 65 nnd 

15 
two chcts of o/o 	WM 

Dibraih. 	. H 	•L 	l. 	ft 	 I 	 I 
Cdtitci1foil of chcque book (Twa n6s) of p/O 	TIYvL Nagaon 	' 

Cleucuiucd Register w,c,f 23•02r9' to 7-4-94 niO/Q 1DM Nanon. 
One fiIboe0/Othc SDE, Bokakhatcontining issue 	lip 	etc. 

)1)One 111cofo/o the SDE(T) Naharkátia containing bills cliallaupruchase order èç. 
1 •issues1js 

12)Stdck registerof 0/0 SIDOT Tinsukia.. 	 ! 
Stocknd 1sucRegister of ala the SDOT NagaoH. -1 
LcterNo, 9-102.97-Vig.I dtd,'-28-6-99 issued by Sb, K;Nagarajan, Asstt. Director 
Gencra1'(Vig), 	I 

5) Letter No. W-26611N5/G.1 Wirc/98-99/Mjsc/38 dtd.27-5-99 aongwnh enclosures 
issucd by Sh. S.C.Ray, Assit, G.M. (S-LI) for CGMi"sCdcutth-3, 

16) Letter No, 9-5/98-Vig- 	did. 13-4-97 issued by shri R,Kishinmurffly, Director 
(VJ&I'I') New I>elhi iilUI)gwitlt CiiClLSUFCN.  

1 7) Ouc ch book No. 276 of' o/o T1)1 	Dibrugarh we. f. I8-8'92 to 20- 10-92 
I 	) Lcitr Nb. PLSl/2-52/99-2000/2 did. 23-3-2000.,  

20) GcncrdIFinancja1 Rules, 	 , 	.. 
.19) Potnl 1elegraph Financia; Hand l3ook, Vol-I (Gènl)  

2 1) Post andrTclegraph financial Hand Book Vol-UI 
22)?ostandTclegraphManuaivoj_x 
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ANr.JIvflnr 	, 

jjQVSR. AOO/OCM 	JjARE PJOpOSED TQiJ USTALNED. 

Shri J-Iaran Chandra chakraborty, Sf0 Lt, G.C,Chakrabort Sr Iccounts Officer, 
0/0 the CGM F,Assarn Circle, GuWthatj-07 	 I 
ShriDipak Gupta, 8/0 Lt, R.K.Guptn, ,Accounls Officer, 0/0 the TDM Nagaon, Sh1ri Danibau 13arua}j, S/O I3hadreswar L3aruah, Accou 
Joih 	 n.s Officer, 0/0 TOM 

1) Shri Ntbn Kuintr Das, S/o Li. Mohcsw' l)As C ict'AcehunS OfLicer, 0/0 
CGMT Karnrup , Guwahati. 	 ; 	

I ) Shn Jyo1rni6i Roy, FoA (Telecon, Olitcer Asistani) S/O Lt. 0 1oy, 0/0 TOMI DibruarIi, 

Shri Subrata Sarkar, 5/0 U K J Sarkat, Telcc.in Oflice Mststant 0/0 1DM Dibnigth- h 
Shri .K.Nagarajan, Asstt,directo'r Gcneral(\'ig), Department of 
Telecommunication West Block —1, Wing —2 Ground Floor, R,K.Puram, New Delhi- 110066, 
Shi S.C,Roy, Asstt. General Manager (S-Il) 0/0 the CGMT, 3A-Choranghee 
Place, Calcutta-13, 

9). Shi Ashim Abbas, Director (T & C) DoT Sanchar Bhavan, Ashoka Road, New 
chj 	 * D. 	' 	 . 

10) Shri Ardhcndu Sekhar Deb, S/o Li. A.X. Deb, SDE(Storcs) 0/0 CTSD, Guwahati 
I I) Shni M,Shanina, Inspector, CL31 ACU Ohy and 10 of the c9.sc. 
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IN TBE CMITRALDNITRATIVE TBIBUNJL. 

-- - - - GtMiAfl BENCH:: GUWAHATI. 

IO. 107 OF 2002 

Skri Chet.li. SingA. 
- 

union Of India & •r 

IN THE NTTER OF:: 

itt.n statement subtted by the 

1Ssp5fldets. 

The resp•fld,nts beg to subit written stat.net  

as tSUows : 

10 That with regard to para  I Of O.L, the 
re .spendents beg to state that the impugned psa.r*nthza of 

charges dated 6-2.'2002 was issued by Czief General Itnager,  
.Assaa Teleeea Circ] as tjU prescribed disciplinary 
authority within his competence and unde* the prsvisje 

Of CCS(Cc rules, paxtticu1,rly Rule 2(g) and Bale 13(2). 

Through tue memo, the applicant wasinfsrmed of the 

specified charges framed against him and the decuiieritary 

e 7idences/witness by which the charges are prspsed to 

do ten es within 10 days. 

The applicant has been affored the xImp opportunity t• 

present big defence but he has failed to submit his wtitt.n 
statement or defence within the precribed  time limit. He 

has net attempted the remedy available to him departmentUy 

and riled th. present OA. The OA is pneaatured as he has net 

ixhaus ted the departmental remedy. 

c.ntd, •..P/2 
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That with rcgard to part 2 Of O.A., the respondents 

beg to effts no csnaents. 

That with regard to paxa - 3 Of O.A., the 

respondents beg to state that as stated in part - I above 

theOA is pre.-aatured as be has net exhausted the 

opportunity available to his departentiU7 within the 

provision of CCS(CCA)RuJ..s. 

1. 	That with regard to para t, tf.1 & 4.2 of DA, the 

respondents beg to .ff.r no cents. 

5. 	That with regard to para - 1.3 of O.A., the 

respondents beg t.. state that ai*ittstly 	the 9Gff is 

•apw.reI to tipose one of the penalties presetibet in 

Sub.. Part (i) to (iv) of Axis 11 but the &ile 13 of 

the CCS(CCA)kil.s.p.werá the authority to institute 

DiscipIit7'pr0Oee1iflgS against the applicant for 

ispssiti•n of any of the penalties presetibed in sUb - part 

(v) to (ix) Of Rule -119 

As per CCS(CCA) Rule - 13(2) A disciplinary autherity 

capt.nt undet " Usis rule to izpisi any Of the penaltita 

in clauses. (i) to (iv)  of Rule - 11 say institute 

disciplinary proceedings against any Gevernien t Servant 

for the isposition of any of Us penalties specified in 

clauses (v) to (ix) Of Rule , ij net withstanding. that 

such disiplinery jut1wtity is not coapetent under these 

rules to iapose any of the latter penalties. 

contd.. .J/3 
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Since the CGff is the coupe tent autherity to ipese 

any of the penaltits specified in. clause (i) to (iv), be 

is also the ceapetent autherity to ins tituts disciplinary 

priceedings agaiist the said C.Singk for ispesitieri of 

pena1t' spi cifiel in (v) to (ix)'. 

(A Copy of kuls - 13 is annezU as .Annexure - t -1.) 

6. 	That with regard to para - 4.• 4 of O.A., the 

r.sp.ndents beg to stats that no penaltyeit P sajir ox. 

'iner has been awarded to the applicant by any autherity. 

Disciplinary proceedings against Sian C. Singh Is instituted 

by the order dated 06-02.2002 and the sais will be dealt 

with strictly as per the prevision of the CCS(CCA) Iales. 

That with regard to part - L$ of (.L., the 

resp.ndents beg.t. state that no penalty lither tajer •f. 

unix has been awarded to the applicant by any autherity* 

sciplinary pn.eeedings against Shni C.Singh is instituted 

by the order-dated *602-2002 only thereafter the sale 

will be dealt with under the Depaz'taente3. biles. 

That with regard to pata • 4.7 if O.A, tie 

respondents beg to state that for iup.sing *n. of the 

aaj.r penalties as defined in Bale • 11 of CCS(CCA) Rules, 

the procedure prescribed in ThuG-hf of WS((XA) Aijod is 

a prectndition. 

According to  Rule 14(2), whenever a Disciplinary utkI* 

auth.ity is of the opinion that thene ax. grounds for 

snquirying into the truth of any iuputation of aiscenduct or 

aisbehavi.ur against a Govt. Servant tie disciplinary autierity 

uay itself inquir, into it ix appent an inguiry authority 

.nquire into the truth thereof. 

cantt.. ..P/L4, 
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Rule1 1 (3)& 14(4) laid dwnthat the disciplinary 

authority bfl drew ir cause to dxaw up the charge 

• sheet prescribed therein anddeliver the sane to the charged 

• Govt. Servant. 

As regards the authority to institute the proceedings it 

is saae clear, in Rule 13 of CCS(CCA)Rules that an authotity 

cezpetent to i&pose any if the inalties specified in c)&use 

(i) to (iv) of Rule 11 may institute disciplinary proceedings 

fr i&position of any if the pna1ties specified in clause 

(v).tL 4z sf Rule - 11 not withstanding that such 

isciplinary authority is not cuipetent under these Rules 

tiizip.se any of the later, penaltis. 

It is abundantly clear that the disciplinary authority 

who is corpetentt. iiip.se  in. ii' the pena. ties, isals, 

cuipetont t. institute, disciplinary proceedings for ipssing 

• one of tie Lajsr penalties. 

As stated in para - 4.3 to 4.6. - absve and also adzitted 

•fry the applicant the CGZW is the proscribed competent 

authority for 1ipssin.ne of the penalties specified in 

clatss(i) ti (iv) if Rule 11 That being so, the said 

authora.-ty is also competent to iistitute proceedings for 

ipSsLfnof one if 'the penalties aentierieci in clause 

(v) to (ix).f Re 

in view if the absve.pesition of, law the CGW is well 

within his competence tissu'e the iLpugned eárduzi of 

charges against tie applicant. 

Oontd'.. .P/5 
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That with regard to para - 1.i.8 of O.A., the Respondents 

beg to state that as explained in foregoing paras particular].y 

in para • 4.79 the CGW is competent under the p expressed 

provisions of the Ii].. 13 to institute the proceedings for 

imposition of iaaj.r penalty by issuance of charge sheet to 

the applicant. 

That withmr.gard to para - 1..9 of O.A., the respondents 

beg to state that the subject matter of the charge z relate 

to irregular payment against doubtful supply of non standard 

stored item in violation of departmental norms governing the 

purchase of Telecom stores. 

The C& made Ika= thorough enquiry into the purchase of 

non standard equipment from dubiSus manufacturerso loose ends 

of the case are spread over different parts of India and the 

premier. Investigating Agency took its own time to cempete 
the investigation. The 4 enquiry also involved the tmzmix 

technical examination of the quality of the purchased item 

and assessment of manufacturing cost thereof by the experts. 

The process is a time consuming one and c.ndidering the vslui&e 

• of paper works at different ends, the time tkon for the 

completion of the investigation is not unjustified. 

After the ccmplet.n of preliminary investigation, the 

departmental authority examined the report in comsultation 

with CVC and come to the cenclusiao that there are grounds 

for regular departmental enquiry against the suspected Govt. 

Servant to inquire into the truth. Acc*rdingiy the Proceedings 

bays been drawn by issuing the cbare sheet. 

c.ntd...fL/6 	- 
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That with regard to para 	.10 of O.A., the 

respondents beg to state that the qx enquiry report has 

been examined at the highest level of the Dsp rtzaent.The 

matter was also referred to CVC for their advice. In fact 

it is on the atice of the VCthat the highest deeisien 

mak.in& authority of the dapartment decided that the is 

valid ground to proceed against the applicant depattmenta.Uy 

for the prima fade charge authg to grave miscondct. 

That with regard to para 4.11 of 0.A the kspedCnts 

beg to state that the charges are framed on the basis of 

documentary evidences available with the departhent. The 

passage of time sincet the period of occurance will not 

in any was prejudice the case against the applicant. 

The charge sheet has been issued after due dupplicatien 

of mind and careful examination of the CBI lkiquiry Report based 

of documentary evidences. The proceedings ga have initiated, 

t by corpe tent authority Irt the prescribed manner under a 

well defined set of Rules. The same may be allowed to take 

the lawful course for logical conclusion. 

13 • That with regard to para 4.12 of 0 • A. the 1:b sponden ts 

beg to state that tie wp*t*o applicant is free , to 

present his case and defend himself against the chxges 

before the Ipartmental inquiry Jntherity. The charges will 

stand or fall on the basis of records produced before the 

1.0. in course of enquiry. It is 'beyond the scope of 

pfijudge the guilt for innocence of the applicant at this 

stage. 

Oantd.. 0 1'!, 



13. That 4th regard to para - 1 ..13 if 0.&a, the 

r.sp.nd.nts beg to state that tie applicant was spcifical].y 

directed to sublilt the written stateE*nt of tie defence 

within 10 days from the late if receipt if the iiipugnid 

charge sheet dated 17.01.2002. The applicant has failed 

to c.Mply with the directien within the specified tii 

liziit. He has 'ade request for 30 days time for subriissien 

if his written stateiient and thereafter apprcacieel the 

n 'bie Tribunal by filing the OA. The sane to pre-.ature 

as liable to be disisse1. 

VERII CATION.... 

ci 
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VRIICATION. 

I, Shri ApY4cO1t CAK114fe- 9t4 	presently 

.rking as /,4ro 	(/-s)bi duly autkorised 

d c.mpi tint to sign this verificatien, d. hereby ssleznly 

affirm and state that the statements made in para 1 )  

- 	(1 	are true to my knowledge and belief, 

thise made in the paras 

being Elatter of records, are true to ny inferEatiorl 

derived theref.rm and the rest are iay hurbie submission 

before this Tribunal,I have not suppressed any material 

facts. 

And I sign this verifiati.b on this 122 th 	day 

or M 	I 2D02. 

Sa 

Declarant. 
k$jUt 	crr' 	rt 

C8$8tanI 	 r- 

aV  

Olo The C?,.f  

&ff 	TETT1 t41TUi ,  

Assam iJcc'rz)Circ, cuwabats7 

1• 
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Where zh;officèr w i ho s the prescribed d
.
sc

.
zph:arv te 	autnontv re 	piaiflafli ar&or tPC nes in a thSCD'na 	-cce'ng L o e olficer _r1Oi n cc seciied as uiscj1jnarv auihoritv a sDeciallorder o 

.the President under Rulei4 (2) of the CCS (CCA) Rubs. 1957 correspon-
o Rule 12 (2) Qf 1965 Rules J. 

- -soa 	en in 0.1., M.H.A., Fe No. 7/29/61-Ets. (A). I 

(5) i'o bar for authority who conducted prelirnnan enquiry furc 
.ing's Disciplinary Authority.-,_The authority who conducts the 

tlirninatv eiuiry into a case of misconduct, etc., of a Government ser - 

	

: 	
will not bedebarred from functioning as a disciplinary authority in 

same case, providedit has not openly given out is flndings about the 
guilt of the accused tOfficial. 	- 

P & T Ma -ma] Vol III 

pçescribed punishing authority —A penalty can be 
punishing authority, and an appellate 

aithority higher than the appropriate punishing 
ca'iiIhontytannot exercise any concurrent original disciplinary jurisdiction 

Zljcc,tces should an authority higher than the punishing 
a.y dire'tion in regard to the penalty to be imeosed Neither 

the guidance or comment of any 
Nothing in this rule shall affect the 

.tesnt to impose any of the penalties on any Govern 
I. 	

. 	.. 

gs 

.MMa Vol 111] 

: 

--p-----' 

.IesTleüJjj --oth7 authont) empoered by him by  

ge 

F 	
thr.may- 

against any Goernment 

-r- (b) direct a ithscipliñan authority to Institute disciplinary pro 
ciedings against any Government servant on hom that 

'- disciplinary authority is competent to impose under these rules 

	

' '- 	-- any of the penalties specified in Rule ti 

Ii under these rules to impose 1 1hefe ities stifedj clauses (zjof Rule 11 mas institute 
fy Government sen ant for the imposi tiof -anyj,f tbe penaftijs specified in clauses (v) to (n) of Rule 11 not- 

I
.qthtththn that strcl -discipIiny authority is not competent under these Hill to impose any of the tatter penalties 

(. 


